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Working of Co-operative Rice Mills

in Andhra Pradesh

201. SHRI K. SURYANARAYANA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are
aware that several co-operaiive rice
miils in Andhra Pradesh are not
working and kept idle since the last
three years; and

(b) if so, the reasons therefor and
the losses to the societies on account
of keeping them idle?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The main reasons for several
cooperative rice mills remaining
idle/under-utilised have been as fol-
lows.—

(i) Natural calamities like
cyclone and drought condi-
tions due to which the
price of paddy ruled high,

and it was uneconomical for .

the mills to procure paddy;

(ii) Adverse effects on the
economy of the mills due to
millers’ levy levied by the
State Government and res-
trictions on the sale of levy-
free rice imposed by the
District Authorities;

(iii) Inability to compete with
private rice mills, some of

which indulge in mal-
practices.
Information regarding losses, if

any, to such societies on account of
their remaining idle/under-utilised
capacity i3 not readily avsilubl:
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED PRESENCE oOF U.S. NavaL
FrLeer IN THE INDIAN Ocean

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, I call the atténtion
of the Minister of External Affairs
to the following matter of urgent
public importance and I request that
he may make a statement thereon:

“The reported presence of U.S.
Naval fleet in the Indian Ocean.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH":
On October 29, 1973, the U.S. Govern-
ment announced that it was despatch-
ing an aircraft carrier task force into
the Indian Ocean as a part of the
alert of U.S. forces around the world.
This task force was not however,
called back when the alert was lifted.
According to the State Department,
it was a precautionary move related
to moves by other States in the
Middle East crisis. Subsequently
some other justifications were put
forward such as the assertion of the
right of navigation through the Straits
of Malacca, balancing the increased
Soviet naval presence in the Mediter-
ranean, safeguarding the o0il routes
from the Middle East etc.

I

It is not easy for us to understand
what particular task the Americans
have before them for which they have
thought it necessary to constitute the
so-called task force.

I reiterated on November 1 the
objective of our policy regarding the
Indian Ocean i.e. to ensure that it
remains an area of peace free from
Big Power rivalry. Any large scale
and loud presence of the navy of one
Big Power is bound to attract the
navies of other Big Powers. Such
rivalvy could create problems or lit-
toral countries the overwhelming
majority of whom desire to maintain
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the Indian Ocean as an area of tran-
quility. Governmernt of India have
strongly supported the U.N. General
Assembly Resolution of December
16, 1971 declaring the Indian Ocean
a Zone of Peace for all time and
calling upon the Great Powers to
halt the further escalation and expan-
sion of their military presence in the
Indian Ocean. Government have also
associated themselves actively with
efforts in the United Nations and else-
where for the realisation of this objec-
tive. In this context, we are naturally
concerned at any escalation of a
major naval power's presence in the
Indian ocean,

SHRI K. LAKKAPPA: It is strange
that the Government of India have
strongly supported the UN General
Assembly Resolution of December
16, 1971 declaring the Indian Ocean
as a zone of peace for all time and
an area of tranquility for all the lit-
toral countries which are concerned,
and yet there has been a deliberate
and mischievous infiltration by great
powers like America which has been
making a sneaky attempt on the
Indian QOcean by sending their task-
force, which we do not know for what
purpose they have sent. The External
Affairs Minister has been astonished
at this fact and he has made a state-
ment to this effect, but it has proved
beyond all reasonable doubt that
America is operating on our Indian
Ocean in order to rreate a big rivalry
among the global powers, and this
kind of thing happened at tite time
of the liberation of Bangla Desh also,
when America sent the Seventh Fleet
to the Indian Ocean in order to give
a threat to the countries in this re-
gion which were peace-loving and

supporting the cause of liberation of
Bangla Desh.

Therefore, I would like to say that
there is™a big conspiracy behind this.
Even in this Middle East crisis and
this West Asian conflict, we are find-
ing this. Deliberately, America is
creating a situation, about which
sensational revelations have been
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made in many papers of this country,.
which have stated that war looms:
over the Indian Ocean, and there are
certain acts of big powers like-
America in the Indian Ocean which
are very disturbing, as, for instance,
their developing Diego Garcia as a
base for attacking ships, and it has
been stated, for instance:

“In a trial of strength with the-
Socialist giant, put far from its own
shores, the United States has chosen
the Indian Ocean as the testing.
ground. With Diego Garcia as its
strongest base in this region, the
US Navy plans to control the move-.
ment of ships, particularly oil
tankers.”

This is a deliberate act by America,
because India has supported the Arab-
countries. We are surely within our:
rights to support the Arab countnies.
and work for the establishment of a
durable peace in the Middle East, and-
thereby establish global peace in this
world. It is gratifying to note that
our astute leader of this country has-
been doing it, but unfortunately this
kind of establishment of a base in
the Indian Ocean has been a step-
which has been a source of great con-
cern for a great and democratie coun-
try like India and the littoral States:
which are concerned with the Indian-
Ocean.

I would like to state that Bangla-
desh is a reality. Our External’
Affairs Ministry should know that this
is a conspiracy to create a global
rivalry in the Indian Ocean. It is a-
deliberate act of confrontation com-
mitted by the United States, High-
ranking American diplomats have
made it known that President Nixon’s
aim in ordering the aireraft carrier
Hancock and five destroyers of the
US Seventh Fleet from the Pacific to
the Indian Ocean is to ‘punish and’
warn the Indian and Bangladesh Go-
vernments’ for supporting the Arabs
in the war with Israel. This is in
violation of the Resolution of the UN.
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of December 16, 1971. By this Re-
solution the General Assembly had
stated that the Indian Ocean should
e kept as an area of peace and tran-
-quility for the littoral States.

There is another aspect of the acti-
vity of the United States. They have
set up and fortified a powerful base
-on Diego Garicia island in the British-

owned Chagos Archipelages, 1000
miles south of Ceylon. Already
nuclear missiles have been planted

on the island according to intelligence
reports. The nuclear armoury is now
reinforced with sophisticated war
‘planes, long-range delivery-vehicles
for its nuclear warheads and an
undisclosed number of servicemen.

It is also reported that more ships
from the Seventh Fleet will soon be
diverted to this region to patrol the
waters from the mouth of the Persian
-Gulf, Aden and the Red Sea down to
the Bay of Bengal and even further
east. While helping along with the
Seventh Fleet in the Mediterranean,
to give flank support to Israel in case
of another war with the Arabs, the
Seventh Fleet contingent in the Indian
‘Ocean is bent on deliberately provok-
ing a conflict with the Arab States and
its allies in Asia, like India and
Bangladesh. This is prejudicial to
the interests of India and Bangladesh.
Such is the deliberate attempt on the
part of the United States to produce
a confrontation,

I would like to know whether the
hon. Minister is aware of the fact
that certain companies are operating
in this area on a spying mission. It
is reported that US spy trawlers
operated by the Union Carbide,
.ostensibly on shrimp fishing, are in
this area. They are eguipped with
sophisticated equipments and instru-
ments for sounding and probing.and

other purposes.
This is how the United States has

acted. Tt is a deliberate violation ct
the U.N. Resolution 1 have referr~d to
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Therefore, I would like to ask the
hon. Minister what steps he has
taken to see that a protest is lodged
against this action by America, which
is an act of aggression, in order to
create a global conflict in this region
which is a matter of serious concern
to the peace-loving countries of this
region. Has a united effort been
made by all the littoral States against
this act of confrontation by the
American Government? Has this
matter also been brought to the notice
of the United Nations? I would like
categorical answers to these categori-
cal questions.
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SHRI SWARAN SINGH: Sir, the
hon. Member has given a lot of infor-
mation. and I am sure that it is use-
ful information. But I would like to
add one thing. He made mention of
Diego Garcia base of the United
States of America. It is a fact that
the United States Government an-
nounced that Diego Garcia became
operational as of 23rd March., 1973.
Accordirng to our information, it has a
satellite tracking base in Seychelles,
and a powerful communication sta-
tion also they have got at Kagnew.
They have got these facilities in that
region.

About the object that the United
States had in sending this fleet, I have
myself mentioned in my opening
statement the various conflicting rea-
sons that the United States adminis-
tration—the military authorities—
have from time to time been giving,
and -I have no doubt in my mind that
the very fact that they altered one
reason after nother does create a rea-
sonable doubt about the credibility
of these various reasons that they
have given.

The hon, Member has quite natur-
ally drawn the attention to the Arab-
Israeli conflict, the situation in West
Asia,—or the Middle East as other
countries call if. It is true that the
appearance of the task force in the
Indian Ocean took place at a timae
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when this conflict was still going on.
Eut the House is no doubt aware
that very concrete steps over the
last three or four days have been
taken between the parties concerned,
" between Egypt and Israel, which had
opened up the possibility of restora-
tion of peace and for the stabilisation
of the cease fire. Even if there was
any justification at that time, which
we reject out-of-hand for this fleet
being present in this region, now that
the peace situation prevails, and I
must say that in this the United States
and the Soviet Union have both co-
ordinated their effort in bringing
about a cease fire and are now mak-
ing serious efforts to stabilise peace,
there is no justification at present for
bringing and keeping this task force
in this region.

The hon. Member has expressed
concern recalling the experiences of
the Bangladesh crisis, when an ele-
ment of the Seventh Fleet moved
into the Bay of Bengal and had stated
that India and Bangladesh have been
naturally concerned when a naval
force is in strength in this viecinity.
According to our information, the
task force has gone in the direction
of Diego Garcia; that is a place, about
which mention has been made, near
Mauritius. (Interruptions). The
best reaction in such a situation is
not to be frightened, whether it is
India or Bangladesh, just as we were
not frightened when the Seventh
Fleet moved, and a war was going
on. Even when we were engaged in

an armed conflict, we kept up our
mnerve and refused to be afraid. Why
should we be now afraid? At the

same time, we should continue our
efforts in the United Nations and in
other organisations in order to ensure
that the Indian Ocean remains as an
area of peace and tranquillity and
free from big power rivalry. I must,
at the same time, sound a note of
warning that in this respect the res-
ponse from the main big naval coun-
tries had not yet been encouraging.
The main naval powers concerned in
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this case would be the United States,
France, Britain and the Soviet Union.
They have not made any positive
response to the UN resolution but
other points have been raised, that it
is a complicated issue angd that it
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-involves the right to the freedom of

the seas.

But I must also add that China, out
of the five permanent members of
the Security Council, is the only coun-
try which supported this concept. We-
shall continue with the help of the-
United Nationsg forum and in the non-
aligned Conference to support the
move in the United Nations on the
initiative of Sri Lanka that the UN
should continue to mount pressure
and mobilise international opinion to
ensure that the Indian ocean remains.
an area of peace.

SHRI S. M. BANERJEE (Kanpur):
In the statement the Minister of Ex--
ternal Affairs has said that it was.
not easy for us to understand what
particular task the Americans have
before them for which they have
thought it necessary to send that task
force. If he used that language for
diplomatic purpose, it is all right
but the task of the American imperia-
lists should be better known to the
hon. Minister than to any of wus.
Their nefarious game is known to
all countries which had suffered at
their hands, namely, Viet-Nam and
Korea, Laos, Cambodia. I remember
that during our conflict with Pakistan
when our soldiers were fighting with
the Muktibahani, we were also threa-
tened by the paper tiger and they
sent their Seventh Fleet, they sent
their ship called Enterprise. If
India takes a firm attitude along with
its neighbour the 7Tth Fleet meet ils
Waterloo in the Indian Ocean itself.
I should like to know from the hon.
Minister whether any protest note
has been sent by the Government of
India, apart from the UN General
Assembly Resolutions. If so, what is
their reply?
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|Shri S. M. Banerjee]

“The explanation given by them,
-according to Press reports, was not
-satisfactory to the Government of
India. Is it a fact that by its Tth
Fleet the United States is paving the
way for the Toakin bay type of in-
cident in the Indian Ocean? I shall
quote from a report which says that
-one of these old ships had been sent
to Tonkin Bay in Viet-Nam and
_possibly such a ship is here with
possibly a plan to continue the war
-against Arabs. You know the history
of that ship which was damaged.
They wanted to escalate the war in
Viet Nam and they adopted this
method. These are criminal and
sinister designs of the American im-
perialists who want to escalate the
‘war or restart lhe war and
thus help, the Israelis. The hon. Min-
.ister said that no information was re-
‘ceived; he said that there was no
response from the naval nowers; he
mentioned four countries and he said
that it was not encouraging. Apart
from that what further steps have
been taken by us to register our
protest and expose the criminal
de<igns before the entire world. The
hen. Minister said he did not know
the task of that task force. The task
of that task force was to escalate the
war and spread the war and create
‘war w»sychosis. But they did not
succeed in this. I would like to know
whether this matter has been taken
up with all other countries so as to
‘mobilise world opinion against this
-.constant appearance of this Seventh
Fleet in the Indian Ocean. I do not
-depend much on the UN Resolution,
‘though we respect it. I want to know
whether India has made it firmly
-clear to the American imperialists
‘that if they tinker with the Indian
-Ocean or the Bay of Bengal, the
-Seventh Fleet will meet its Waterloo
on the Indian Ocean or Bay of
‘Bengal.

SHRI SWARAN SINGH: 1 would
like to clarify that the Seventh Fleet
‘has not come to the Bay of Bengal
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It has uot come into our territorial
waters or even near our territorial
waters.
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SHRI S. M. BANERJEE: I did not
say that I was referring to
Enterprise,

SHRI SWARAN SINGH: It is true
that the Enterprise at the time of
Bangladesh liberation did come to
the Bay of Bengal. I have already
made a reference to that when I was
replying to Shri Lakkappa's question
and I do not want to repeat it. As
hon. members know, the Indian
Ocean is a wide area starting {rom
the Arabian Sea and Oman Coast
down to the south-western tip of
Australia and South Africa and all the
littoral countries of Africa.  There-
fore, it has not been the practice and
we do not want to create a new prac-
tice—that as soon as a naval ship
belonging to any country enters the
Indian Ocean, we should register a
protest. Protest to whom? It is true
in this particular case when these
contradictory statements were made
about the presence or bringing in an
element of the Seventh Fleet into the
Indian Ocean, we did ask the Ameri-
cans both in Washington as well as
here and they said, so far as India
and this region is concerned, this, the
naval force, is not directed against
this region at all they are not likely
to be in this vicinity. I myself made
a public statement—that is even
more than protest because protest
generally remains on files—that it is
our concern if there is any large scale
presence of any naval power, because
that will create a2 natural desire
amongst the other navies to come in
there. We do not want that the
Indian Ocean should also become like
the Mediterranean, which today is
saturated with rival navies, We are
also strongly urging in the UN and
among the international community
that every possible opinion should be
mobilised in order to dismantle the
foreign bases and ensure that the
foreign navies do not come here in
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any lerge number. Of course, some
naval ships will always be here, just
as our naval ships go to ¢ther friendly

. Therefore, the mere presence

of tome naval ships 1s something about
which we cannot object.

About taking it up with other coun-
trics, some particular countries, parti-
cularly African countries hike Tanzania
have already raised their voice nsy
the presence of thig navy. In These
matters, where their immediate na-
tional intrrests are not affected, in
the international community 1t takes
time before they understand the im-
phications and start reacting. 1 have
no doubt that a vast majority of the
bttoral States surrounding the Indian
Ocean will react 1n the manner in
which we have reacted We cannot
ourselves start the type of activily
which the hon member mentioned
because somotame), 1t can be counter-
productive  Other couniries wie as
much intete-ted as we are  We have
taken a public stand and now that it
has been mentioned in Parliamrnt, it
will receive very wide pubhaty I
am pretty certain that all the non-
alingued c¢ountries will 1cact in th»
malter and that will have a great
mhbiting  effect upon the United
S.ates' ambitions, if they have any,
to come here in any undecuable
manner 1 think this 1s the best wav
to deal with a situation of this type

SHRI 8 M BANERJEE A guestion
was asked hy Shri Lakkappa about
Umion Carhide, onet of the American
firms, which 13 helping them He has
not mentioned anvthing about it m the
reply.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What has it to do with
this?

SHRI S. M. BANERJEE: In this
report while dealing with the Penta-
gon it is stated:

“To make sure of 1ts fighting
ground and map every vantage
point in this vast waterway, the
United States has utilized the ser-
vices of a glant American commer-
¢ia} unit, Union Carbide.”

It is an American firm in Mndia 1 do
not know whether any investigation
has been made about it.

.
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MR. SPEAKER: I have not been

able to appreciate how the matter is
relevant.

SHRI SWARAN SINGH: At any
rate, 1t is not relevant in the present
context
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[+fr w&Tar< faz afas]
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What is the comparative sirength of
the super powerg in the Indian ocean?
gadr A F A4 AT ¥ qIAT
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1t is not easy for them to curb the
activities of these paval fleets.

W X g W g IEa g fw
gz Mg daa sl fgm ag@me
% g 99 o ofefafear wr § ag, wm
H WIS % AT |7 BT FY AT AL W7

T AT AR AR A X o ¥ qar

& T WY wgw A a9 Hawe gd

wAfHa Gtz FT IAFT T1AT T A
It may be against the Arabs.
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SHRI SWARAN SINGH: The first
point which requires clarification oy
me is the mention of spheres of
influgnce. Whatever may be the
drgire of any big power to create any
sphere of influence we have from the
very beginning rejected this concept
and we will not accept any sphere of
influence in this region or in any
other region. We are totally opposed
to it and we will continue to pursue
an independent policy not only in
this region but we will continue to
oppose the creation of any spheres of
influence of the type the hon. Member
has mentioned.

Then, he asked about our informa-
tion of naval strength wf various
countries, particularly, wabout the
United States of America and the
U.S.SR. The naval strength in any
particular ocean, particularly, in the
Indian Ocean, is not something which
is constant. Ships come: ships go.
Any “statement that I make today or,
in fact, on any occasion, will be really
out of date. There is no doubt that
there are the U.S. naval ships; there
are thrf Soviet Union naval ships;
there are the French and the British
naval ships. Of course, there are
naval ships of some of the litteral
countries in this region. The presence
of naval ships in the Indian Ocean
at any given time is some thing about
which it will not be proper or safe to
give any flgures because they con-
tinuously go on changing.
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There is one fact, however, that the
United States along with their allies
have got some basic facilities in the
forin of either bases or some othe:
arrangements. They have facilitie:
at Diego Garcia. Them, in Pakistar
and Iran which are CENTO allies
those facilities are also available. O1
the western coast of Australia, ther
are some facilities available to th
American and British naval force:
According to our information, there i
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no such country which might have
signed any pact with Soviet Union
for any base facility of the type.
This is the real distinction I can give.
But the actual presence of naval-craft
at any given time is something which
goes on changing from time to time.
1 cannot give any figures with regard
to that.

The hon. Member has said that the
Australian Prime Minister visited
India. It is true that we raised this
matter with him and we were very
happy to find that he also was of this
view that the Indian Ocean should be
kept ag an area of peace and tran-
quility, free from naval rivalry, That
is a distinet improvement in the situa.
tin in this respect that the number of
cvountries now supporting this concept
of the Indian Ocean being kept as an
area free from tension hag increased;
the powerful voice of Australia is
also on this side, and that is a posi-
tive factor in the situation.

Then he asked whether on this issue
we have talked to the Arab countries.
He must realise that the main pre-
occupation of Arab countries at the
present moment is with the aftermath
of the rectent conflict. They know,
as we know, that the Seventh Fleet
elements have moved into the Indian
Ocean as I have said, they have
moved a little to the south-west
portion towards Diego Garcia side—
and we did not have any direct ex-
change of views with the Arab lea-
ders-on this problem, I do not know
which statement the hon. Member is
referring to in which I may have said
that this might be directed against
the Arabs. I am generally very
cautious in these matters. May be,
I may have mentioned that these are
the various ideas that are floated, but
I did not make any categorical state-
ment to that effect.

SHRI P. M. MEHTA (Bhavnagar):
Mr, Speaker, Sir, the Indian Ocean
has its own importance from the point
of view of defence, American and
Russian presence, trade routes and
tapping of oil and other resources.
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The statement that has been made
appears to me to be only a statement
of intentions, a reiteration of the
objectives and policy of thel Govern-
ment of India; there is nothing con-
crete in the operative part of the
statement.

This area of peace is being threa-
tened by moves of big powers not for
the first time—specially America and
Russia have been continuously doing
this; the move to build rival military
bases has been under process for long.
India has protested against these
moves of big powers, byt the Gov-
ernment has not succeeded in achiev-
ing its objective or policy so far. In
the year 1969, Russia had planned to
transform the Pakistani port of
Gwadur, west of Karachi, into a sub-
marine base, ostensibly for Pakistani
use, and the United States had already
begun transforming certain islands in
the British Indian Ocean territory into
air-sea transit communications and
storage base. At that time India had
taken up the Gwadur affair with the
Soviet Union and the American affair
with Britain. India had also protested
against any action which, it neared
would have the effect of importing
big power rivalries and tensions into
the hitherto untroubled Indian Ocean.

Now, we are protesting against the
big power move to build up their
military bases and to stop this rivalry,
but it has not been achieved so far.
It zppears that we are not sincere or
serious to achieve this objective. In
july 1969, when our hon. Prime
Minister returned to this country
from abroad, a correspondent at the
Calcutta airport put a question to her.
This is what the Hindustan Standard
of 7th July 19¢9 says:

“Asked about the Chinese alle-
gstion that India was sallowing
Russia to use some naval bases in
the Indlan Ocean, she is reported to
have answered:—We are not
allowing any bases, but we cannot
do anything about the movements
of vessels of friendly countries.
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[Shri P. M. MEHTA]

Our sea is open to any friendly
country.'”

Now, if this is the attitude, naturally,

as stated in the statement of the
Minister, ‘any large scale and loud
presence of the navy of one Big
Power is bound to attract the navies
of other Big Powers’ Now, this is
the natural consequence which our
country is facing.

The Hindustan Times
August, 1973 reports:

“A Soviet Fleet is being steadily
built up in the Indian Ocean as part
of the preparation for a pre-emp-
tive strike against China, according
to a document smuggled from the

~Soviet Union to the West, Already
15 Russian ships—the document
says—have been moved from the
Mediteranean to the Indian Ocean
waters....”

MR. SPEAKER: Please ask your
question now.

SHRI P. M. MEHTA: This is very
important. The correspondent says
that 15 vessels have already sailed
from the Mediterranean to the Indian
waters. If we allow one country to
move its ships in this part of the
Indian Ocean, naturally, the other big
powerg are bound to come. There is
no question about it.

of 1l1th

Therefore, I would ask whether the
Government propose to convene &
conference of the littoral countries
and find out the ways and means to
stop this military rivalry of big
powers. I also want to know whether
the Government would take into con-
fidence all the concerned countries
and will take up the issue in the
Security Counci] to keep the Indian
Ocean as an area of peace.

SHRI SWARAN SINGH: I will
not comment on the earlier part
which was more of a statement
rather than any question. So, I will
confine myself to the specific points
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Fleet in Indian
Ocean (C.A.)

which he has raised at the end of
his long speech. Two things were
asked by him. He asked whether it
was our intention to convene a con-
ference of littoral countries and
mobilise opinion. My reply is that
all the littoral countries may not be
of the same mind. We must not
forget that. There are countries
surrounding the Indian Ocean who are
members of certain pacts. There are
two countries, Pakistan and Iran.
They are members of CENTO. There
are other countries. South Africa is
one. Australia is a member of the
Pact. There are others also and I
need not elaborate this more.
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There are the non-aligned countries
surrounding the Indian Ocean who
attended the Lusaka Conference and
the Algiers Conference and as hon.
Member know, in both these confer-
ences the desirability of keeping the
Indian Ocean as an area of peace and
tranquility was highlighted and this is
part of the Resolution or the Decla-
ration adopted both in Lusaka as well
as in Algiers.

Secondly, I would like to submit
that this matter is already before the
United Nations. Already a Resolu-
tion has been adopted by the General
Assembly declaring that the Indian
Ocean should be maintained as an
area of peace free from big power
naval bases and naval rivalries. And,
the follow up action on that also is
continuing in the United Nations.

So, in view of all these points, it
is not necessary to convene a separate
conference specifically on this issue
as this matter is already before the
international community.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): I am sorry I have been
misquoted. I have not stated ships
of friendly countries. I said ‘any
ships’. I said, any ships, when they
come, we cannot prevent them sailing
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n the Indian Ocean. That is what
. have said.

AN HON. MEMBER: This is till
worse.

12.52 hrs,
MOTION FOR ADJOURNMENT

Rise 1y Prices oF EsseNTiAL CoMMoO-
DITIES

MR. SPEAKER: Hon. Members, I
have received a number of Motions—
Adjournment Motions, Calling Atten-
tion Motions etc. As you know, we
have to admit only one. I have given
my consent to the moving of an Ad-
journment Motion regarding rise in
the prices of essential commodities.
Shri S. M Banerjee's Motion has got
the first place in the ballot. The
reasons given are, abnormal rise in
the prices of essential commodities,
petrol, kerosene oil, diesel and gas,
milk and ghee (Delhi Milk Scheme)
and failure of the Government +to
check the same.

Mr. Banerjee, would you like to get
up and seek the leave of the House?

SHRI S. M. BANERJEE (Kanpur):
Sir, with your permission, I seek the
leave of the House for admitting my
Adjournment Motion on Price Rize.

MR. SPEAKER: There is no objec-
tion to it from any side.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): Sir, we object to it be-
cause it amounts to a vote of censure,
We have absolutely no objection for
a discussion of the subject. But as
Adjournment Motion, we do object to
it, as it amounts to a vote of censure.

ot st fagrdt Y (wanfa) -
ST ARG AT, O & o A
T F ag oA gy w1 fadw
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¥ o faeelt ¥ a7y ot W A

.

Papers Laid 258

FEAT A ATCHIE T SEAT qE
g, 9 ®HE T ¥ g9 § g
3 wfa @ #

WEqW AR ¢ ATHT T FEAT §
Wi 3§ & ag@ wO g @1 9§ B

Ay

QAT G | AFFT HIR W9 FA F
dar smar @1 fer Qaee &

a

q¥AT § | GE IAF FGUG |,

Those who are in favour of it may
please rise in their seats.

More than 50 Members are standing.
So, leave is granted.

What time does the hon. Member
want this to be taken up?

SOME HON. MEMBERS: Two
o’clock.

MR. SPEAKER: So, this will be
taken up at two o'clock.

12.56 hrs.

PAPERS LAID ON THE TABLE

PROCLAMATION REVOKING PRESIDENTS’
RuLE IN UTTAR PRADESH

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On behalf
of Shri Uma Shankar Dikshit,

I beg to lay on the Table a copy
of the Proclamation (Hindi and
English versions) dated the 8th
November, 1973 issued by the Pre-
sident under clause (2) of article
356 of the Constitution revoking the
Proclamation issued by him on the
13th June, 1873 in relation to the
State of Uttar Pradesh, published in
Notification No. G.S5.R. 492 (E) in
Gazette of India dated the B8th
November, 1973, under article 356
(3) of the Constitution. [Placed in
Library. See No. LT-5638/73.]



